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Police Force were raiding almost 
«w «9 village in the district, picking 
up adivasis and torturing them with 
rifle butts and lathis.

‘No Adivasi can be found in as 
many as 30 villages of Pathargama 
today’, he asserted and charged the 
CRPF with acting on the orders o f 
money lenders and big landholders.1*
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MR. SPEAKER: You cannot go on 

adding.

Now you arc making a new state
ment. You are making a totally diffe
rent statement. Mr. Kachaiulal 
Hemraj Jain.
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MR. SPEAKBR: Prof. 1 W
Chakravarty. He is not here. Ur. 
Chandrappan.

(iv) Water wllvtsos caused by Bxrla 
Rayon Factory, Mauoor (Kerala) 
xn Chalxyar River.

SHRI a  K. CHANDRAPPAN 
(Cannanore): Sir, I wish to make 
the following statement under Rule , 
377 and request the Minister concern
ed to take immediate steps and make 
a statement in the House as soon as 
possible.

I The Birlas have a rayons factory 
at Mauoor in Calicut district o f 
Kerala. Since its inception, this Birla 
firm remained in the mids of contro
versies and it led the Ketala Govern
ment last year to promulgate Ordi
nance taking over the management of 
this firm.

But, the Birlas could get a supreme 
court judgment in tlioir favour and 
are stili running the firm. It has also 
been reported that this Birla firm has 
expanded it«i productive capacity even 
when the Central Government had 
refused to sanction their expansion 
schemcs It was done in complete 
violation of the provisions of the In- 
dusti ial Development Regulations Act. 
This is a very serious offence, but the 
Birlas could get away with that. I 
want the present Government to take 
serious note of this matter and take 
actions actainst the Birlas and make 
them behave.

In the last few weeks a serioiur 
situation has arisen around a large 
area in Mavoor where the said Birla 
factory is situated. In violation of 
all norms of industry and various 
agreements, the Birla firm is pumping 
out the polluted water with poisonoue 
substances in it to Chaliyar river. The „ 
public in Calicut and MalaKRpuram „ 
districts protested against this. Tens 
of IHotfeaAds o f people in Calicut and 
Malappuram districts are the victims 
of this serious air and water pollu
tion.


